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Another point is, Mr. Subramaniam was
talking about PL 48)0. If tomorrow
he stops this PL 480 wheat andif he makes
arrangements for the rice and wheat as
well as other food-grains available in this
country to be equitably shared®y the people
of this country without blackmarketecrs
and landlords, if he makes the arrange-
ments to procure the entire food from
these people, we will not complain. On
the other hand, we will tell the people:
‘This is our production and we will have
to manage within that,’ All this trouble
arises primarily because of the fact that
other people are getting plenty of food
whereas millions of people are not getting
food. Therefore, do not pit this PL 480
against us. It is because you are not able
Lo manage properly, there is all the trouble.
That is all that T would say.

SHR1 C. SUBRAMANIAM: I have no
comments.

SHRI BHUPESH GUPTA: I have got the
thing. [ invite your attention to this. This
is a note -that Mr. Jyoti Basu brought in
consultation with Profulla Sen when he came
to Delhi to meet the Prime Minister and the
Food Minister but unfortunately he was
not here. It seems Mr. Sen suggested to
him that another 25,000 tonnes per month
till September would be required to meet
the demand. According to the Chief
Minister it was another 25,000 tonnes in
addition to what has already been allotted,
namely 120,000 tonnes. This is wahat Mr.
Sen said.

SHRI C. SUBRAMANIAM: I am now
giving 150,000. I am giving 30,000 more.

SHRI BHUPESH GUPTA: In addition
to 120 that you give, another 25. Then
you are giving 30. This is what he says.
Therefore, 1 would like to know from the
Government why it should not be possible
to adjust these things properly. Why did
Mr. Sen calculate, on the basis of certain
demands of the U.L.F., an increase in
ration and then he seems to have, unless
there is some error here, suggested that we
should necd up to September this much?
if that is so, why should you not be in a
position to raise the ration as asked for by
the U.L.F. and others?
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SHRI C. SUBRAMANIAM: He has
raised the ration and I do not think I can
supply more than 2,000 grammes when 1
am supplying this to everybody else in the
statutory-rationed areas. We cannot, for
Bengal alone, simply because some people
are wanting that, increase the ration indefi-
nitely. He wanted 25,000 more and I am
giving 30,000.

SHRI JOSEPH MATHEN: The hon.
Member, Shri Bhupesh Gupta, has been
appealing to the Government to be reason-
able in the matter of food distribution.
Now, after having heard the explanation
of the Minister that there was no discrimi-
nation against West Bengal, as West Bengal
also is given 2000 grammes of foodgrains
as is given in all the other statutory-rationed
areas. If he is convinced, will the hon.
Member now come forward with an appeal
to the United Left Front so that they may
be reasonable in their approach to the
solving of the food problem?

SHRI K. DAMODARAN: Sir, here is
a Member who says that the statistics -
produced by the Food Minister are
bogus and wrong. The Food Minister
replies by saying that he has no comments,
Either he has to defend his own statistics
or agree with Shri Ramamurti. The House
should be able to know the correct facts.

SHRI C. SUBRAMANIAM: Sir, I have
no comments to make.

THE APPROPRIATION (RAILWAYS)
BILL, 1966—contd.

THE APPROPRIATION (RAILWAYS)
No. 2 BILL, 1966—contd.

SHRI D. C. MALLIK (Bihar): Sir, X
will now finish my unfinished portion of the
speech on the Railway Budget on the 14th.
First of all 1 will speak about the Class
II and IV railway staff who actually run
the Railways. The other staff is supervi-
sory and superfluous. There is more
supervisory staff than is necessary. 1request
that the service conditions of Class I1I and
IV staff should be made better. They are
very much hampered for want of housing
accommodation. No doubt, there are certain
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rules for the allotment of houses but on

account of favouritism and corruption among|
the officers they are not getling proper

houses. Therefore, steps should be taken

to see that they get suitable housing facili-

ties, There is also a lot of scope for better-

ing their service conditions generally.

I will then say something about the Reser-
vation Department, This Department m
the Railways is the most coriupt depart-
ment. I am speaking from my personal
experience. I was comirg to Delhi on the
23rd March. I had applied to Rairlie Place
for a berth in the air-conditioned Express
several days previously, When I came to
the station, I found that no berth had been
allotted to me and all the 24 berths in the
first class has been allotted and reserved
for a marriage party. That had been done
vory cleverly in their individual names.
Surely good sum of money was paid as bribe.
The result was that I could not find any
place in any class and I had to travel with
great difficulty all the time standing. This
is the behaviour of the Reservation Depart-
ment. Steps should, therefore, be taken
to see that all the existing people there are
replaced by some good people. Other
Members have also drawn the attention of
the Railway Minister to this fact. This
Department is really a scandal and some-
thing has got to be done about it.

Now, I will say something about the
time-table. The public are very much
interested in the railway time-table. In
fact, Sir, time-table is a link between the
public and the Railways. It contains
various details about comforts and conveni-
ences to passengers. But unfortunately
I find that the time-table is so drawn up
that at the junction stations sometimes
the scheduled connections are not provided
and one misses the train only by five or
ten minutes. I have sometimes to go to
Dhanbad and back, from Bolpur (Santi-
niketan). The timings of the Darjeeling
Mail Up and Down are so arranged that
we miss the train by five or ten minutes.
Before the arrival of the train from Dhan-
bad the Darjecling Mail Up and Down
goes away and we have to wait for hours
and hours together for a train to Santiniketan
or Dbanbad. The Time-table Section
should be associated with some non-official
members with power. Of course, there
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are non-official members associated with
the Time-table Section but they are people
whose advice is never accepted. Those
who are nominated are not railway travellers
becaus¢ they travel by motor-cars. Only
those peopl® should be nominated who
really know the difficulties of the travelling
public and who can make suggestions for
the comforts and conveniences of passen-
gers. 1 would, therefore, request the
Railway Minister to look into this matter.
If he has no time, he should entrust this
job to his Deputy Minister and even if that
is not possible, then he should entrust this
job to the Chairman of the Railway Board.
He is a sympathetic and efficient officer,
as far as I know. The policy of Time-
Table makers had been how to incon-
venience passengers.

Now, I will say something about the
engines. 1 am informed that the steam
engines are going out of the Railways
and no steam engine is to be manufactured
at the Chittaranjan, it will manufacture
only electric engines, and at Banaras, diesel
engines. Of course, the steam engine
has done a good deal of work for more than
100 years. So we have to bid farewell to
them with a heavy heart. No doubt when
the steam engine goes, Coal dust and smoke
also will disappear. The new diesel and
electric engines will serve the travelling
public better than the steam engines.

Now, I would like to say something about
the Catering Department and specially
fruit-vending. The Catering Department
has improved a bit now-a-days but there
is still scope of further improvement. But
the most distressing part of the Catering
Department is fruit-vending. I understand
that fruit vendors are private persons. [
feel it will be better if fruit vending is
nationalised. I will just narrate one per-
sonal experience. ‘Langra’ mango is a
famous fruit of Banaras. It is sold at the
Moghul Sarai station. I was told that
the price of fruits on the platform is fixed
according to the price prevailing in the
outside markets. But I asked and was
told that ‘Langra’ mango was selling on the
platform at the rate of eight a rupee. That
time there was a good crop of mangoes.
I went out. Just at the foot of the over-
bridge it was selling at sixteen a rupee,
almost half the price. And in the open
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market it was selling at twenty a rupee.
Why should there be such a difference and
why should the passenger be cheated in this
way? 1 therefore suggest that the Railway
Admunstration should nationalise fruit-
vending Of course, 1t would be difficult
for the Admnistration to do so casily be-
cause of vested Interests, there will be oppo-
sition from the Divisional Superintendents
who allot the contracts and get brbe
The Station Master fixes the daily price of
fruits and gets bribe by fixing a higher
rate The price fixation should be taken
away from the Station Master and should
be entrusted to some Committee If
fruit-vending 1s nationalised, thsn there
would be no bribing or trouble. So I
would earnestly appeal to the Raiway
Minister to see that fruit-vending 1s nationa-
hised. I am only touching on these points
which I had to muss for want of time in my
speech on the Rauway Budget.

Then I have to say something about
the indisciphne m our Railways. The
mdiscipline among the subordinate staff
18 due to one thing Therr appoimnting
authorities, their supervisors and other
officers take bribe from them. And a
subordinate who had given bribe to his
officer would have no respect for that officer,
So that 1s the reason for this indiscipline

There 1s also no co-ordination between
the different departments of the Railways
I have seen water running off fiom open
taps and nobody would close them. Rail-
way employees would be passing by that
running tap and sceing the water runming
waste, still they would never close the tap.
There 1s not even this much of co-ordina-
tion between the departments m the Railways,
I somstimes have gone and clo ed thr
runmng tap becawse I found the water
being wasted I have never secn a ralway
employce clo.ing such a tap though the
water might be running waste,

About thefts on our Raiways I have
to say that the general public are not to
blame for these thefts. Generally they
are not the people who steal these fans and
bulbs and other fittings. To them these
articles are of no use being of lower voitage
It 1s the railway staft who steal them They
are the people who steal these things
and then sell them to the contractors who
again supply them to the Railways. That
M39/RS—4
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is the fact. Of course, there are some

school boys who cut rexin from the cushion,
That 15 another thing and 1t 1s a small affair,
These fans and bulbs and light fittings are
more costly than this rexin cloth So
you should take care of your own staff
It 1s they who steal them and then supply
them to the Railway contractor who polishes
them and bribes the purchasing officer who
takes themasnew This1s my own personal
concluston. The carnages and wagons
are kept under the charge of the Railway
Protection Force, so how can there be
thefts unless they themselves do these
puferage.

Then I have to say something about these
Divisional Raiway Users’ Consultative
Commuttees. I would say that they are
worse than useless. This tume I have been
offered a seat on that Commuttee, but I
haves declined 1t because I have had some
experience of such committees at Asansol
and Dhanbad. I know there 1s no useful
purpose served by them Nothing can
be done there. No proposal can be got
through and even minor suggestions or
proposals are not accepted. The Chatrman
of that Commuttee 1s the Div.sonal Sperin-
tendent, and no proposal of even a minor
pature 13 ever accepted Besides 1t 1s
beneath the dignity of a Member of Parhia-
ment to be a member of that Commuttee
where the chairman 1s the Divistonal Sup-
ermntendent who can expel you at any tume.
I have bzen offered a seat and I have written
—and the letter should be reachingin a
few day.—that I am very grateful for the
offer, but I am not accepting the offer and
I may be excused So I suggest you scrap
these Divistonal Ratlway Users® Consulta-
tive Commuittees, I do not know about
the other commuttees at other places and
whether they are serving any useful pur-
pose But this particular Commuttee does
not, and 1t 15 a mare waste of time attending
these meetings. Once at Dhanbad, at a
meeting of this commuttee, the members
walked out. Of course, I have never
attended any of the Dhanbad Consultative
Commuttee’s meetings

There 1s a lot of wealth in the jungles
of Chotanagpur area. There 15 uatural
wealth 1n the form of jungle produce as
timber and 1n the form of munerals, But
all this natural wealth in the Chotanagpur
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area, all this mineral wealth and forest
wealth, is not being properly developed
because there are no railway lines in these
areas. Because of want of railway lines
these things cannot be developed. So my
request is that the Chotanagpur area should
be given more railway lines. Besides that,
our country is going to be developed in-
dustrially and so there is all the more
reason why there should be more and more
railway lines in these areas to carry the raw
materials and other materials. Without
such railway facilitics we cannot have
industrial devclopment. So my request
to the Railway Minister is to see that there
are more railway lines at least in my portion
of the country. I belong to Dhanbad and
in the Chotanagpur area there should be
more lines.

I know the limitations under which the
Railways suffer. There ate the limitations
of finance. I know they have some 300
bridges which have been constructed 100
years back and have to be renovated or
repaired. I know that they have been
doubling lines in some other places. There
has been electrification in some places.
All these things need finance and time and
so they hamper development in other
directions. Still T know there is scope
for doing something more in portions of
the country where there is no electrification
or doubling of lines or renovation or
repairs of bridges. For instance there is
the line between Gomoh-Barka Khana
and Dehri-on-Sone. That area is a God-
forsaken place. I have gone to that place.
It is 500 kilometres long. There are only
two trains on that line, one starting in the
morning at 5 from Gomoh and another
also in the forenoon. In six hours time
you have two trains and then for the
next 18 hours there is no train. There are
some important stations on this line. Pat-
ratu, for instance, was the biggest thermal
power station in Asia and there is a diesel
engine repair shed there. There are some
other important places also on this line.
Still there are only two tiains. And what
is more, on that line there is no elcvated
platform and in most of the stations there
is no waiting room or shed and no arrange-
ment for even drinking water. It is a
God-forsaken line, $o I request the
Railway Munister to see if anything can be
done for this line. If nothing else, he should
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ask the Chairman of the Railway Board
to look after this line and see if any improve-
ment could be done on it, especially if more
trains could be introduced.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr, Mallik, it is time for
you to wind up.

SHRI D. C. MALLIK: All right. In
another two minutes I will finish. They
say that the average number of passengers
does not support such a train. When you
talk of the average number of passengers,
on some days when there are more passen-
gers, do you attach an additional bogey for
the-e additional passengers? They say
there are no sufficient passengers. But
let them go and see the condition of the
buses that run parallel to these railway
lines. Of course, the timings of these
buses aie different and it is the timing that
is most important. Your timings are such
that they are not convenient for the passen-
gers and so they prefer the buses. See
the condition of these buses. The people
actually prefer to travel by trains when they
can get them in convenient time because
the buses are overcrowded almost to the
point of suffocation and there is no com-
fort. Still because their timings are good,
people tiavel by these buses, and the railway
compartments go empty. Why is that?
That is because of their timings? You
go and sce the buses running parallel to the
railway lines. The buses are overcrowded
and you find people travelling even on the
roof of the buses. And the trains go empty.
There must be some reason for that and the
reason, as I said, is the bad timing. So
it is the time table that is most important
to the passengers. Now my time is up and
I shall therefore say what I have not been
able to say now on some other day. So,
after expressing my thanks to the Vice-
Chairman, I resume my seat.

gAl  wlaaw  geowwid @
(TATA) : ITENTEGE ST, A FB AT
q¥ @9 fafaset #7 s &r=eT qgar
199 g W EEdy g g a9 @
AT A AT AT AT FY qR® IF |7
AT I AT AW W A g F
FhT TF TEF AR F §© g T ¥ Ax
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o go QA arew Ag § A /A
fady § f5 g7 Tfesa i @i
1 &% wr iy faed wwg ox
3 9%, TR | 5% 7 ¢ AT AWl
Fr 337 ¥ I & gfawr AR 1 7o
TG AT AW TrA W =il )
AU T9 T 42T G % fFqu ago
g & o IR Fead war § gafeu
feTrg Wt agrg € Gar & AGY "R
g

A9 gwrE ¥ foag FHId agC §
g% AfaF oedl g7 & fgewerd
fedY # A8 <@, Qar awat g | A
F YT § 24 TG H IAGT I
¥ a1 @r 41 ) feeedt § g waadt §
7€ feselt & & 48 1 7z &7 s awwd
¥ gaR o1s 91 ar zan fawga aws
Tt g% oY, Tar qF AW | WG &9 T«
#T o o ez vmar fexz 2Eq,
aq 7Y g1 : wif ag 3T Faf & =@
& ? vy, faoelt & 1 A1 A FEr QAT AdY
¥4t 7 a7 aré a) famga & g gd
1 gz FrR AT AT § FE ug I @
¥ WIS &7 § 1 47 %gr, "€aT @
FT IGT FT FT §, I0F TG g, T
W 3T H AT AT AT o199 3@7 g0 f
qg 7 @1% & g 1 a1 A% gIam g
fF Qua ardl FY @1 ATRY, FAAT
& FTH 7Y, TG T o o Fo W
faagm &7 <9 & awg ar 9ig e
qgF Ay § al SAF( TEg-fAe ugw
FraT g foaad o feadwm wgt
&Y IAFY T FIT W A T H WE A
R, 9 T T &Y, FAT T FAA Y, A
T2, A 98 79 T F A LR N
TEX SFAT I T qT FA A | FY I
AT FET 1 G Fgr § AT I T4
fag & w7 I 1 A w9 femn
Tar at war awr e 9x F1 § A9
qFIT 47 | ST gAY Fg 5 oamw
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¥ FEOTEHE 7 95 SRy 5 i fawge
QST T ZAT § A qGH A SA—T HTAR
fuarr | it ag st 7| swaT At
gafae Sed R foau z@ aw@ @
g w feur, Afer @@ aan
w53 ? # =gt § fF gard fomey
WY 37 § ¥ gAWT 916 @ | gAIL Y
FRAM@ T Q19 995 19 CF qG
FT g1 Aifgy, &g a9 & e § |

# 3 qrirg #1 Ivt & AgURA vAE-
Sq § agiar ar wr o 1 49 fegdma
YT & FWETAT | 59 § TF ¥ a9
TTET 9T T &Y agi 9T o o A St
& S0 & 919 @7 97 Far & A
W1 T gt i arrae feeel & fe-
qF FTAT § | AT 754 % g1 1 G
§ S 9= AT T @Y | I 98l 1)
FET ERIT T TR ST | § A & AW
T L | MET GER § THT FTET 9T AR
g o o & qrg HIEt a1 fage «Y
oY | §7 gt ar 99 731 fF 997 SRy
3% g AfFT I AF 43 @
saerar fF 3 die Fia-ar Sy 9 g )
gafau ¥ 7g fragw g fv 399 F9-
TP FT FY €T 9T A § ST A
swen g f & A% & agly w3, @l
#1 gard fs gy € @@t 9T & 4
&% arar 5 5@ o Yo 3 & feeam
F ALY A & OB F IR T T+
T §) 9F die faw ) wfsa & ag
Fgar 9gd g f5 Yo sweifel &y
AT F FIY ASHT G A AT ATIEY
AT IAFY BT T ¥ AL HAT F1QY |

FE0 I S FEAT WEr g Ag
g & v ey ST agm w1 ME E
7T gat g ¢ fo @Al o3 S arEy
FT 43197 ElaT § 97 W ¥ 1T
§ it arfee &< sfoaw 3 @ sgi ™
ag @31 QT § g T g +fey |
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[#ard wf@q Feawwg 92 7)

Y fzd @ 7 g6 7Y § Iq7 IE
T 91F & oie @rg T afwat & f&ai
¥ 3% iy & fag w€) aede I3
g3y & 1 27 & AT IIT F @AY AT
yfera gar @ #0fF e gx a=3
g1 ay foey & qra fasar @< ar & fau
Srar o1 qEaT 8, wfwT smre faat afgq
¥ qr@ Sqrar 939 &0 ar fR o o
¥ fag st qfewa 1 snar § e
IFHY S-T0T AT T HIAT gIqY
g9 AT faq FraT & 1 AQ gATT 98 §
5 w2 aal 9T I} 1 JY ¥ qUAT A
2 Igar 1T 4 @i a0 @A Ffgg |
Iaar w@ewA ¥ oF fat & gan fay
TF qAy g TifgT @ifs a5 ardr &
g o1 g3 3N fasr ardr Y 99T g
g TAT T qF | IAT a0 I0g A Je
gifr & A% St A q3 @y § 9%
FNTET A TEF (v a1 & 3401+ quedrara
a9 AHT 9T g @IT @A § 1 39-
fac mafrg 737 St W 39 AT HIWE
£117 & )

1wy mA g o fa arasT @
# FBr WIS A § | qgATTaE ¥
AZFO, AT FHT AT HITT AT I
feestt srrlr § Sad e Wiy w3

T AT &0 7T qhewa v g A

gag a3 § f+ 39 9y v adm
g7 agi§ s =nfgd w &4 & sarer
U IS SET AT | 59 AT |
g T & GEAU FT FH TFAR
gidr § HIT I°F @F FFT ATAr 93aT
8 13937 3 q gARAT 5T a1t frsga
WA &, F9 F1 frarag @ § e
TF 9T ST £ATA XY AT IEIT @

T AFT G IT GE F 7T A @Y 377
weBl amig At AfeT ArorEw IEF
q60§ %1 €77 qga fore war § o
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T arF ] E 1 AgiET § e S F
THT £I9FE A1 § AR Q-EET AT
FT S} FIT AT 9§ FITT 9F Fe {<av
T § | 9w 9@ ug g oWl 9%
T FTH 9¢ AT ¢, FEEa #1 FH
TE gr 747 & AT 39 @ & q@ W
gl g o g@e M g | FEfan 47
frage § T &gl 9T FreT SWRT agmr
STAT FIfRT | g HF QAT QAT AT
& fiF Ares amer w8 & f faecy areit 1
qET SuRT IEW §, IAfAC ST FET
EATRT At S & feaar an, 20 &
40 HTA FI, |y T4 9T FT 10 FT far
TET § | AEIET & FAGT @ FNS a4 TG
faadr & s Y8 ey averd ar faey
AT Arg 1 W faedr #X qres
¥ T9 qg ¥ A2l &7 d51aed g v
g1 9T #1 73r giAT =rfge ! gafag
famgfrmaafizea e
fam srar =fgw o

o frwiag ag & f At & =1
feadora 10 a1 15 fa7 o=2¥ gar
afsT 2@y 7 ag v § 5 wa 8
At o1& & feq 93t A frad s
ST § A1 SAYG Far war & fv <y °92
& 93¢ gg A1z fexd gy 7€ 3 | gafen
T i g fr s auw T 59 7 48
@A €T A'TT § | AR 01 qEE o AR
7 fagrag ard & fF agf o% feqe &
frq smdy § T 915 a9 feg s &
39 1A WY g4 3B 7 T Twal fAwTemT

g 4

AW TAT T YFHT T3-37 FISHY
fesdt 7 =3 sy § oite o gaT T
I FT GAM 441 AT FW § | W
ST & 5g 19 3 el 3 ARIT IR Y
feeal & stvax forerr amd & g 7
AW R a1fge 1 Wy 3 9% T
I @I § ¥ Fi 3@ 9@ & ami
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FT 5HT T § 91X 37 TFT AT A 7
T A< & % AqHT SATHEAT HT JHEATT
giar § FifF T q%g A TITwH 7 S
qre ¥FT AT g a1 ar a3 x|y %)
fedta &= & feaw smar g ar fiee faay
F qT¥ & fag 9@ g 1 7 & feean
7 fagtr amar ar 1 99 4990 3%
AR 7 aaT § 1 zafag gwoam ®
A TG T TO FAT I&U & |

AT I AAZL GTATA 33 a8 forg
g | T99 F ATH 3T ATATEE
AT § AR FP AF-TAIGSS TAGY
g | ST I A/ A I AW AT g,
TR Q1 FI$ &F LY § t T AMA A7
X % Y § IAY T 34T AATY § AW
-5 q1 3 1 TTUT ST 1T AT T
WO A § | 5T S8 3TAT TG 787 feut
STAT & a1 F AT AT G &7 g AT
ey 2 € 1 gafay Ao fRsa g fr e
aR 7 A1 §6 9 §6 W [TAN #1
FAT FMET |

AT A famr | St @ § ag
TR AT AN B FS 7 IO WIS FAT
7 @R I FO LT @ 4ar |
Ny o9 fedr End T T8 TE "I
AT § AV 9§ AWy 9T @G F AL
qar agT W@ar & t fww enaedt 71 frg fezg
g3 Jzat 2, fr M & S0 2, 79
R § REHTH § JaTH 1T g TR0
Tgar g | zafaq av fq3sw & 1% 3@
s W G AT 9¥T |

OF 1T AR q&A FFr & o7 ag 73
g f wd-wor 2o o foae =9 famdy
g | @9ai oX foge  §F Y Gog |
Tgt W FHART @it 47 feae #§ 3
9 § | vl OF o ged W &
TF AT AX 9 S0 o i) FET a9
fa %8 foili & g0 a9 @) feae & #&
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frid € | A 9T TR AT § "%
e AT} fewe @ gW &1 awig @
fege w8 T atar § | gafeg ¥ fRgw
2 ff X UF Wuw W IR a8 a9 §
g1 8T g1, fewe FT w16l aRaE AT
arfgy |

aTfery a1a St qF AT § ag el
T & G T Fgdl § | 9% TCH
fUST AW TG &, ITHT AT T A FHAT
2, AfwT g3 ara & 99 gw aRE
Y @71 FfRT @@ifs A g ag O
FeIaT 1 @ | safav aw fAase ag
& ¥ 3@ SivieE & fag A7 S & AR
FIT AT FE@r &, za+ fag St Ry
arfgu, v atfgy, g stfeg AT
¥gi A% ULF I 92T ¢, TwHFAR A
gR 997 FT AT F1fge | gufaq WA
fafeer Az graqae fufasdt 1 fawr #3T
A AT AT D TR A TO 7 6 A7 T
AT A1fET | AT gH TF AT W AT &
Qe F 9 A STHT T 3G I A G0
firer SO S 6978 FE TLEHA | AT
daqa foas & a1 graqe o t@d
fafardt 7% a9 are fv #gf )
FgF sAMI g, faA9r ANy 1 S€F
gufy, a8t a¥ WA e w1 A® aAq
FMT 8, 37 qaw gl & snfed §
6 g1 st | gafar ¥ fAaga §
5 27 9F STal F¥ G HT9H! oHAT &
dra a1 =1fgy |

SHRI JOSEPH MATHEN (Kerala):
Mr. Vice-Chairman, after having heard
most of the suggestions to improve the
Railways in general, I thought that I should
bring to the notice of the hon. Minister
some of the drawbacks that we have felt
in our side of the country, It has been a
repeated request and appeal to the Railway
Mini-ter to link Alleppey port with Cochin
harbour. As you know, Alleppey has
been a commeicial centre for the last two
hundred years nearly. Because of the
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reorgani.ation of States—integration of
the State of Cochin with Travancore—this
port has become of very little importance,
as all modern facilities are available in the
Cochin harbour. At the samz time,
Alleppey has been an industrial town,
which has boen concentrating on the pro-
duction and export of coir products and
other cocoanut produsts. I do admit
that the facility of water tran.port is avail-
able, but still it is so slow that in modern
times we may not be able to compete with
other localities. 8o, unless we have
proper rail transport facilitics, we may
not be able to maintain the industries in
that town: Lakhs and lakhs of pzople,
who have bzen employed directly or indi-
rectly, in connection with the coir industry
have bzen cither dislocated or made un-
employed because of the lack of transport
facilities in that area. Evzn bafore 1914 —
even before the sccond World War—this
line was survayed and it was found feasible.
It was found necessary for the develop-
ment of that area, for the development of
industrial undertakings in the coastal strip,
including the development of fisheries and
steps had been taken for establishing this
link, But because of some difference of
opinion between these two States, Cochin
and Travancore, at that time, this could
not be carried out. After that, because
of political pressure and various other
reasons, this area could not be developed
and this port could not be linked with the
most modern and well developed harbour
in the nearby area. I think this is the
only port that has not been linked by the
Railways in the whole ef India. Most of
the industries in that area are now being
closed down due to the reason that attractive
facilities are available in the area nearby,
that is, in the eastern sector, where now
we have established the MG link to Quilon,
linking Kottayam, Quilon and Ernakulam.
We have been really lacking transport
facllities on that side also. At the same
time, the people of the coastal area have
been repeatedly requesting the Government
to establish this link and, along with that,
steps should be taken to link up Kayam-
kulam, and it should go further beyond
to Trivandrum and then to Cape Comorin
by BG. That was the suggestion. What-
ever may be the suggestion, it can only be
according to feasibility. Now, the question
of linking at least Alleppey port with Cochin

>
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will have to be taken up. I have been
requesting the hon. Minister whenever
I used to get time to discuss these matters.
1 hope this matter will receive his attention
and that this link will be cstablished.

There is one more thing which I wish
to point out, and that is with regard to the
establishment of retiring rooms at important
stations. We have the rail terminus at
Cochin Harbour Terminus and we have a
junction at Ernakulam, Here for name's
sake, we have a retiring room of two rooms,
but most often the retiring room is used
by the ouicials and very little chance is
given to the passengers who wish to take
ths opportunity of taking rest in the retiring
rooms. S0, a scheme should be chalked
out to develop the retiring room at Erna-
kulam junction and, also, to establish in a
big way a retiring room establishment at
the Cochin Harbour Terminus station.
This area is now engaged very busily in
connection with the industrial development
of the State. We have a number of new
industrics coming up in that belt and a
number of passengers are moving up and
down by rail to Cochin and Ernakulam.
They have been always repeating this coms-
plaint that there is no facility for taking
rest for a day or two at that terminus,

Over and above the retiring room faci-
lities in that line from Madras to Cochin,
we want catering arrangements. We may
have some facilities for catering at Coimba-
tore and other stations, but in the other
fine from Coimbatore to Cochin we do not
have good arrangements for -catering.
The food that is given is substandard.
Those who are to get lunch, even if they
give orders previously, cannot expect to
get lunch, because there is no responsible
authority to provide them with lunch in
those places. All these matters will have
to be looked into.

The overal{ development of the Railways
during the past two years is spectacular
1 should say because of doubling of lines,
increasing the express trains, speeding up
of trains, introducing modern types of
equipment, then dieselisation in place of
steam engines and then clectrification in
place of dieselisation. All this progress
1 bave been noticing. But I would like to
point out that as regards catering we have
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really experienced a deterioration in the
standard. When I started some six years
back by the Grand Trunk to come to Delhi,
the catering in the GT Express was far
superior to what exists at present. They
were providing with various types of food,
including even meat in various forms,
various types of mutton and chicken curry,
etc. All these things were then given.
Now, the Western style, the Indian style,
vegetarian and non-vegetarian, all these
are mixed up. Then they used .to give
better food. Now, they have standardised,
They say vegetarian and non-vegetarian.
You find in the non-vegetarian dish one
small bowl of mutton, ot whatever it is,
a rubber like thing. It is almost India
rubber. This should be looked into.
I think this catering is the responsibility
of the Central Railway. I do not know,
but the dining car starts from Secunderabad
and it stops somewhere near Jhansi. The
food is definitely substandard. This should
be enquired into and steps should be taken
to see that it improves.

I have nothing morc to Sdy.

SHRI P. N. SAPRU (Uttar Pradesh):
Mr. Vice-Chairman, I had not intended
to speak today, but I feel that I must say
a few things of some importance and of a
local character. I wish to speak with
particular reference to my own city of
Allahabad. Now, we have got a new
railway station, We have an overbridge
there and it is huge in dimensions. It
is really an ordeal to negotiate the steps on
that bridge. In Lucknow and Kanpur
you have under-ground passages, and it
is therefore possible for people who are
not strong enough to climb or to negotiate
the steps to use those passages. It is not
50 in Allahabad, and I see no reason why
some attention should not be paid by the
Railways to this aspect of the matter.

The second thing I would like to say is
that the standard of catering on the Northern
Railway—I am speaking here with special
reference to the Northern Railway as most
of my journeys are done on the Northern
Railway and I havs, therefore, experience
of the Northern Railway—has gone down
very much. It is difficult to get eitlier
good vegetarian food or non-vegetarian
food. It is difficult even on the railway
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stations to get good burts or good sweets.
So far as the price of purls on the rajlway
stations is concerned, it is higher than in
the market., I do not sec why the rate of
puris in the railway stations should be
higher than in the market. The Railways
are supposed to be run on a no-profit no-loss
basis. It strikes me that there is no valid
reason for charging higher rates for puris
and such other articles sold by vendors at
railway stations.

Then we have no adequate system of
Catering managers. The catering managers
remain stationed jn places where they are
managers for long periods and they develop
contacts, and that is not conducive to g
healthy growth of high standards of mora.
lity among these catering managers. They
become stooges of those whom they have
to serve, and I think, therefore, that there
should be a system of periodical transfer
of these catering managers, [ am told
that the system of changing the management
staff is prevalent in other Zonal Railways,
I do not see why it should not prevail in the
Northern Railway also,

Then I would like to refer to one experience
of vendors who sell betel and cigarettes.
I occasionally purchase cigarettes and Tam
not averse to taking betel, in fact 1 have
a little liking for it But one finds that
these vendors are not sufficiently supplied
with betel and with cigarettes. The quantity
of cigarettes or the quantity of betel that
they have is not sufficient for the purposes

of the bassengers travelling in any railway
train.

I have been told by a number of railway-
men that there js dissatisfaction among
the persons who are serving in Class IIT
of the Railway Service. They complain
that the rules relating to the fixation of
their seniority are not correct. The seniority
is maintained on 2 Branch basis, Their
plea is that it should be maintained on a
Division basis. If the seniority comes to
be maintained on z Division basis, they
will be able to improve theijr position,
That I think is the feeling with a number of
Class III employees.

Also Class IIT employees feel that they
should have some Tribunal---that also
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applies to Class IV employees—to which
cases of a disciplinary character against
them can be referrcd. Today thsy find that
they are at the mercy of their immediate
bosses. They do not feel confident that
they will gat the justicz that is thzir due.
I sugg:sted ths othor day when I was spak-
ing on the Railway Budgatthat the Railway
Service Commission should bz given a
statutory basis. I also suggested that the
Railway Service Commission which does
the recruitment of Class 11 and Class IV
employees should be further empowered
with authority to review disciplinary cases
or cases in which disciplinary action may
have baen taken against parsons serving as
Class III or Class 1V employzes. I should
therefore like some thought to be given
on these lines by our energetic and able
Railway Minister.

We know that a lot of work in our rail-
ways is done through contractors. Well,
the way in which the contractors are
selected is by invitation of tenders. But
it often happsns that the person who
gives the lowest tender is not selected for
the contract. I can conczive of cases
when it may not bs desirable to give a
contract to a parson who offers the lowest
tenders because one knows that he is not
likely to be able to do the work allotted
to him, But generally, by and large, the
rule should bz to prefer a pzarson who
offers the lowest tender to those who have
offered the higher teaders and I think this
should bz emphasised ana remembered
by the Railway authorities.

1 should like to point out that it is im-
portant for us in Allahabad to get ourselves
in touch or in contact with Lucknow which
is now the capital of Uttar Pradesh. Allaha-
bad had that privilege and honour atone
time. Now that position has changed
and whether we like it or not, we have to
get ourselves in touch  with Lucknow,
The strangest thing that we find is that there
is no fast and direct train service between
Allahabad and Lucknow. Of course, there
are passenger trains between Allahabad
and Lucknow. There is one mail train
but you have to gp to Partapgarh and catch
it to go to Luckfiow. But there is no mail
service between Allahabad and Lucknow
or, for that matter, there is not even a fast
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express train sarvice bzstween Allahabad

and Lucknow.

The other day, a trader whom I have
known for som: tims, camz and saw me
and spoke to mz about soms: grievance
which he had in regard to railway adminis-
tration. He said that it was surprising
that there was no dirzct train service between
Najibabad and Kotdwara. Now, Kot-
dwara is the place where one changes for
going to Lansdowne which is a hill-station.
He suggested that there might bs a local
train service bztween Najibabad and Kot-
dwara. I am mentioning it for all that it
may be worth,

Then we find that there is a paucity of
porters and coolies at our railway stations.
It is particularly so at Allahabad and parcels
which come to Allahabad or those that are
meant for delivery there have to lie for
hours together on the railway platform.
They make passage through the platform
difficutt and I think there should be some
arrangement whereby these parcels can be
removed as early as possible.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Sapru, it is time to
wind up.

SHRI P. N. SAPRU: Therefore there
should be a sufficient number of porters
for these purposes.

These are all the remarks that I have
got to make at this stage of the discussion
on the Appropriation (Railways) Bills,
But I would like to wind up by saying that
by and large, we can be proud of the effi-
cient manner in which our Railways are
run, Credit is due both to the superior
and the inferior staff for the hard work
that they do on our railways. And I
should hike, in this connection, to stress
the point that the salaries of the superior
staff should be on a par with those of the
other big departments of the Government.
For example. .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): It is a pretty long sentence.
I thought that you said that this was the
last sentence.
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SHRI P. N. SAPRU: They should be on

a par with other superior civil servants.

I think a head of the department in the

Railways should get roughly the same
salary that a Joint Secretary gets.

That is all that I wanted to say.

PROF. M. B. LAL (Uttar Pradesh):
Next to agriculture and Irrigation, Railways
can claim to be our mostimportant national
enterprise, Railways constitute our big-
gest public enterprise also. They are not
only the mostimportant means of communi-
cation but are also vital for the defence of
our motherland and for the economic deve-
lopment of cur country. Therefore, Railways
deserve careful consideration and attention
both from the public and from the Govern-
ment. It is to be regretted that attempts
are now and then made by disgruntled people
to disrupt railway communications and to
destroy railway properties. All such
attempts arc definitely anti-national and
deserve to be so condemned by all interested
in the welfare of the nation. The people
must realise that Railways are public pro-
perty and must be maintainedin good con-
dition in the national interest. They have a
right to claim better service from the Govern-
ment, but they have no right to destroy
facilities that are available to  them at
present. Public agitation against the
Government has to be such that thereby
vital national interests are not harmed. The
Government which fails to ensure protection
to the people and which fails to discharge
its duty proparly deserves to be replaced.

But itis to beso replaced that thereby

progress may be accelerated and the na-

tional good is not harmed.

Sir, the Railway Minister may have reason
to feel proud of the fact that the Railways
are being run in India more profitably
than they are being run in many other
countries of the world. He may have
reason also to fecl that the Indian Railways
could not be run by Indian
capitalists through a system of private
enterprise. He may also have reason to
feel that the third class passengers are in
some ways better served today than they were
during the British regime. They are pro-
vided with certain amenities which were
not available to them beforeindependence.
All the same I hope the Railway Minister
M3IIRS/66—S
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will not suffer from complacency, will not
feel that all that is happening is well and
good and no improvement whatever is
needed. A careful study would reveal
that in India Railways are run more pro-
fitably largely because the people of India
are used to travel under conditions under
which no European would ever be prepared
to travel. This is due also to the fact that
due attention is not paid to the comforts
of the third class passengers and they are
denied even ordinary amenities of life, and
such amenitics as are provided to them by
the railway authorities are not properly
maintained with the result that during
summer months passengers find it difficult
even to get the drinking water at junction
stations, not to speak of wayside stations.

Sir, I need not dilate much on the various
difficulties with which passengers are faced.
They are described in considerable detail
by many Members of this Houseand Mem-
bers of the other House.

Sir, when the Railway Minister feels
satisfied that the Railways are running
efficiently, I would request him to look
to the inefficiencies of the railway system
also. To my utter surprise, Northern
Railway which were long running at profit
have ceased to run-at profit. I would re-
quest the Railway Minister to look intothe
causes that brought about that deteriora-
tion in the Northern Railway.

It is not possible for me to saythatevery-
where the catering system is bad. I had
taken meals at the Kanpur railwaystation
a number of times and T was fullysatisfied
with the food supplicd to me by therestau-
rant which is run, perhaps, by the Railway
authorities. But, by and large, it can be
said that the catering is definitely substan-
dard and needs to be improved.

Mr. Sapru invited our attention to the
fact that puris and other articles on the
railway stations are sold at prices much
higher than the market price and wished
that the reasons thereof must be enquired
into. Sometime ago I happened to be at
the Moghalsarai railway junction. There
1 was told certain facts which deserve tobe
enquired into. The vendors who sell
goods and edibles to passengers have no
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direct contract with the railway authorities.
Railway authorities give contract to some
persons on a very low rate but thecontractor
charges high fees from the vendors. The
fees that were charged were very high,
and consequently the vendors were not
only harassed but were forced to scll goods
at high prices to consumers. 1 fecl what
is happening at the Moghalsarai station
might be happening at other places also,
and I would request the Railway Minister
to look into the matter and to devise
ways and means whereby this exploitation,
both of the vendor and of the consumer by
contractors, may end.

Sir, much is said of corruption in the
Railway Department. But before 1 deal
with that, I feel it my duty to relate in
this House a happy thing that happened
to me. In May 1964, 1 had to change the
train at the Kiul station. I forget my
umbrella in the train. The other train was
running so soon that I could not myself
go to the first train and fetch my umbrella.
To my utter surprise, after a day or two,
T received that umbrella. The cooly who
brought my luggage went to the train,
got that umbrella, handed over that tothe
Railway Authorities and the Railway Autho-
rities sent that umbrella to the place where
I had gone. I would not have felt surprised
if the Railway Authorities had known me
to be a Member of Parliament. Perhaps
they did not know it. All that they knew
was that I was a first-class passenger and

" that also they came to know throughthe

cooly and they knew the destination where
I was going and thatalso they knew from
the cooly.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): But they had youridentity
card number.

PROF. M. B. LAL: No, the Station
Master of Kiul did not have that number,
because 1 started travelling from Moghal
Sarai station, not from Kiul station. This
particular fact I relate because that indi-
cates that while corruption prevails in the
Railway Department . . .

SHRI DAHYABHAI V. PATEL: In
high places.
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PROF. M. B. LAL:... at various levels,
still there are honest, incorruptible servants
of the railways and honest and incorruptible
porters also. While I am happy to relate
this fact, I feel that we cannot allow our-
selves to suffer from complacency in this
matter also. There are so many com-
plaints of corruption that they need to be
properly looked into. I feel that if the
Railway Authorities function more honestly
and are more attentive to their duties the
people can be served better and railway
properties also can be better protected and
the railway system can also command
better respect of the people.

Before I resume my seat, I wish to invite
the attention of the Railway Minister to
the report of the Kunzru Committee with
regard to inspection and research. I am
sure some sort of research is going on but
I feel that research deserves much greater
attention than has so far been paid to it and
I do not know whether all the recommen-
dations of the Kunzru Committee with
regard to inspection are being accepted,
implemented and enforced by the Govern-
ment or not. For want of time, it is not
possible for me to describe in detail what
those recommendations are. I will only
request the Railway Minister to reorganise
the Inspectorate on the lines suggested by
the Kunzru Committee so that railway
accidents may be minimised considerably
and it might be possible for us to travel
with greater safety and comfort in the
Railways.
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SHr1 S. K. PATIL: Mr. Vice-Chairman,
I am grateful to the Members of this House
for their general satisfaction and the
approval that they have given to the
Budget proposals, These Appropriation
Bills afforded an occasion to put before
the Administration and before us some of

the difficulties  that they have been
experiencing.
Now, Sir, I am not going to refer to

everything that has been said because we
have introduced, I think, a very wholesome
procedure in this House and in the other
House that every point that has been made
by hon. Members is carefully considered
and then answers are placed in the Library
for the Members to sce. Sometimes it is

difficult to answer on the spot because you

cannot conceivably have all the information
that is necessary for that purpose.

Now, Sir, generally people are anxious
and naturally they should be anxious to
have new railway lines and so many
other facilities on the Railways. Railways
are an all-India affair with 57 thousand
kilometers of railways and ever increas-
ing year by year. Therefore, every-
body is anxious to see that in .his
State and in his particular constituency
there should be a railway and if it is N.G.
or M.G., it should be changed to B.G. and
there should be several other reforms made.
If it is running fast, it should run faster,
and so on and so forth. I can quite under-~
stand that. If all these things that have
been said here’and elsewhere and which are
in my imagination too, as to what an ideal
railway system for India should be, if all
these things are to be done, I do not know
what they would cost but my easiest and
readiest estimate is that all these things will
cost another Rs. 10,000 crores as against the
present value of our assests of a little less
than Rs. 3,000 crores. Now this is some-
thing not very alarming because in a broad
system of railway like this in another 25 or
30 years possibly all that would become
necessary, and it will come slowly. I am
merely saying it from the point of view of the
resources available at my disposal which are
given by the Planning Commission, and
planning is not only confined to Railways;
it is a tota! planning of which Railways is
only one part. And whatever comes to me
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Sir, I have got to apply some kind of priori-
ties. It is not left to me to say that this is
necessary and should be immediately done.
These priorities are determined and within
the resonrces at our disposal we do these
things.

is of two
Now in

Now, Sir, this development
kinds, extensive and intensive.
many advanced countries extensive
development, namely, putting up more
raflway lines, has almost come to a
standstill because the Railways cannot
go farther. Buat in our country there
ismuchscopeeven now both for extensive
as well as intensive development.
In certain parts or certain States there are
inaccessible areas and there are no railways.
There railways have got to be introduced,
especially for Defence purposes, although
it i3 not remunerative, If a railway line
becomes necessary from that point of view,
it has got to be done. Even if it is a difficult
terrain where the gradient is really not so
favourable, we have to spend twice, thrice or
even four times as much money in order to
do it. But that is a different thing alto-
gether. Sometimes you can export things
like iron ore, manganese and many other
things that we have got. So it becomes
necessary to provide railway facilities in
those parts of the country so that we can get
foreign exchange and so on. I am explaining
all this particularly because hon. Members
will agree with me that in all these 'direc-
tions we have been thinking and we have
been doing'something. We should do more,
but our capacity to expand the Railways or
for modernising them becomes limited by
the resources that we have got.

Then again the science of railways'is also
rapidly changing in the world. What used
to be the fashion possibly some 10 or 20
or 30 years back is no longer there. Time
was when there were only these steam
engines. Now we have dieselisation and
electrification. That means more and more
power to the engines and the haulage
capacity of the.same engine is more. The
haulage capacity of the diesel engine or the
electric cngine is some 100 per cent more and
that means that the same engine can draw
more wagons and more coaches than what
engines used to draw before.
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And in this modernisation process even
signalling systems are changing. When you
come to electronics and micro-wave systems
it is possible for you to run on the same
track probably 40 or 50 per cent. more
trains than used to be the case, consistent
with security and safety and that method
would bs more useful. Therefore, Mr.
Vice-Chairman, you can see and hon.
Members will realise that these things have
got to be kept in view and taken into consi-
deration when we think of expanding our
Railways or of the modernising of our Rail-
ways.

So far as modernisation is concerned,
making the trains go faster etc. we are dog-
ing it, and at a pace at which no other coun-
try is doing just now. If you see what we
have been doing during the last ten years or
so, you will see it is really remarkable. I do
not take any credit for that. It is due to the
fact that we got the technical know how and
experience of other countries that had gone
through that stage. Therefore, if you see
what we have done in the matter of electri-
fication and other things during the last
few years, whether it be diesclisation or
electrification or any other thing, you find
that nobody has done these things as fast
as we have done. And surely the pace is
going to be faster. So if some things have
not happened during the last 18 years
it does not mean that they will not happen.
They are happening and they will happen.
Our desires and aims are also running faster
than the possibility of achieving them. I
am saying all this because these are the
considerations that weigh with us all the
time.

I will not refer to each and every point
that was made here; but I shall refer to some
points to which I would invite the attention
of hon. Members. My hon. friend Shri
Dahyabhai Patel in his spcech made several
points, But there was one on which he was
persistent and he always refers to it. In his
last year’s speech also and in this year's
speech and when there was the general dis-
cussion on the Budget, he referred to it
and that is about the Railways in Gujarat
and particularly in Saurashtra which used
to be privately owned before by the
Princely States now taken over by us, that
large sums of money had been givenand
they have not been used. Therefore, I was
very anxious to know the position. 1 have
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got the figures here, rough figures. So far
as Baroda State is concernsd no doubt
there was a sum of nearly Rs. 90 lakhs or a
little over, Rs. 93 lakhs or so.  So far as the
Princely States of Saurashtra are concernzd
there was a sum of about Rs. 15 crotes,
in all about Rs. 25 crores. So far as the
financial integration of the Railways is
concerned, I know something because I had
dealt with it. I was a member of the Finan-
cial Integration Committec formed imme-
diately after the attainment of freedom,
to see how the finances of the various States
and the various Railways should be integrat-
ed and so on. Therefore, I have personal
knowledge of it, and how it was done.
I want to state that against this little less
than Rs. 2-5 crores we had already
spent more than Rs. 4 crores even up to
1958-59. Of course, this money was nothing
compared to the needs, because Gujarat is
industrially growing and growing very
rapidly. Any particularly State growing in-
dustrially means that the countryis growing
industrially and we are proud of it because
there are oil finds and so on. Therefore, the
Railways have developed also. Another
port has been created there——Kandla
port. Therefore, they need a tremendous
amount of money and the Railway systcm
has to develop still further Development of
oil industry has started and all these things
are doing something good to Saurashira,
something good to Gujarat, Ifitis good for
Gujarat then it is good for India and it is
good for everybody. So far as the Railways
are concerned during the last few years on
that tract who have spent more than double
what we had taken and the fact that some
money was taken has no relevance.

There was another important point and
that was raised by my hon. friend Shri Jagat
Narain, I think, who asked why the railway
lands near the railway lines in these days of
scarcity of food etc. should not be let out for
being cultivated so that something could be
got so that we could get crops from them.
Now, it will interest the House to know that
immediately this emergency came. I mean
the food emergency and not the other emer-
gency, as soon as this food emergency arose
and it became necessary that every inch of
land that we have, wherever it be, is culti-
vated for the time being, this is what we did.
I say for the time being because I hold
different views so far as the cropping system
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is concerned and I am not for growing crops
at the cost of our forests which are vanishing
from this country. That is a different
subjcct, but because I dealt with that subject
for the larger part of my administrative life,
I know a little more than what is being
usually said. But I could understand that
the need of the hour wasfood and at thattime
we need not think of forests. Therefore,
in these railway lands, in these areas we gave
srmission—not only gave permission but
gave it free—and we said that wherever there
wasrailway land the man who was cultivating
the adjacent land, the adjacent private land,
that man could take it over and cultivate it
without paying any thing to us. At that time
we did not go into the legal procedure and
all that because that would have taken a lot
of time and valuable time would have been
lost and so what little land we had we gave
it. 'We did not have vast lands on which to
raise crops. We had some land and I am
told the figure is as much as 4,902 acres and
this was given free to the cultivators and
wherever it was available and the cultivators
took advantage of it. lam quite sure that
they had cultivated them and the Railways
have not benefited at all.  'We do not mind
it so long as the cultivator could do it and
the grain goes to the common pool. It
may not be for all time to coms. For that
something else will have to bz donc. That
is also engaging our attention. Also we
had assigned the land in the railway yards
lands which could be utilised for the purpose
of raising crops and we asked our employee’s
“You cultivate it and take advantage of it.
Don’t give anything to the Railways just
now, because any grain that we produce we
need in the emergency of the time.” Itis
good. We have to d:cide what should be
done as a long-term arrangement. We are -
thinking what should be the long-range
arrangement. Nobody can get any thing
for nothing bscause then it has no value.
So that is bzing thought of and I would
like to say that it is possible to do some-
thing because the approach of the Rail-
ways is always cooperative in these matters.
Wherever there is any land, anybody can
point out that there is this land and the Rail-
ways are not actually using it then it can be
used for crops and we shall be only too
pleased to sce that it is cultivated. And
what should be the long-term, arrangement
will also be put into practice so far as the
next two or three years are concerned.
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Then there were several things mentioned.
My friend Shri Deokinandan Narayan
referred to Whaeler and Company. When
he dozs it I feel somewhat guilty as if I have
done somzthing very wrong, because he is a
friend and any suggestion from my good
friend I would be very reluctant not to
accept. Fortunately or unfortunately it so
happens that at the present moment these
are the figures so far as Wheeler & Co.
is concerned. My hon. friend quoted some
figures I don’t know, he must bs accurate,
heis always accurate. He msntioned some-
thing about 300 out of 500. But the Whee-
lers have grown just as our Railways have
grown. So many new lines have come up
one after another. In those days there were
80 many private companies and Wheeler
& Co. was also a private company and it was
then in the hands of foreigners. Now it has
becoms an Indian company. I haye got the
figures of royalty that we get rough figures.
They may not bz accurate to the last rupze.
Out of Rs. 3-5 crores—I am sorry it is
Rs. 3-5 lakhs I wish they were crores—— out
of Rs. 3'5 lakhs as much as Rs. 2¢5 lakhs are
from Wheeler & Co. Contracts have bzen
given to others also. I do not say that we
don’t give. But it is rather difficult. Here
this is my thinking. I do not know whether
it is orthodox or not. I feel if a system is
working nicely, if a contractor is rendering
good service, we sould not change that sys-
tem or that contractor. Let him remain.
If this one has been given this station, then
that one should be given that station, it
should not be the thing, unless it be that
there is something radically wrong, in which
case it has got to be changed. But if you
say because somebody has been there for 5
years or 7 years, therefore somebody else
should be given now and so on, that is not a
good system, because with that system we
shall not get good results. Ifitis Wheeler
or anybody who is a contractor and if he has
satisfactorily worked for a long period, his
long period should be his qualification and
not a disqualification because he has bzen
able to satisfy the people for a long time.
Therefore, I can assure my friend that where-
ever he points out that anything has gone
wrong we will certainly look into it. It is
said that he has sub-contractors; yes, that
has been there right from the beginning and
that is the system under which he takes the
contract. Now, for instance we have given
some stalls to the Sarvodaya people and we
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want to give them more. I can tell of my
hon. friend that wherever, the question of a
Sarvodaya stall comes I personally go out
of my way just to say that it has got to be
done because of the respect in which I hold
that body and the good work that it is doing.
It is not for profit that they do it. But while
there is another stall there and thereis a
contract then I must work within the four
corners of the contract. Therefore, if some-
times I make a condition that they can only
keep some books on which there is no profit-
making and so on and so forth, it is some-
how or other to wriggle out of the contract
which is already there.- It is because of the
contract that some stipulations become
necessary; it is not because of any prejudice.
Certainly there will always be predilection in
its favour and not prejudice against it. 1If
more and more stalls are necessary by which
literature can be distributed and sold, surely
wherever new stations come and where con-
tractual obligations are not there, then 1 can
be mote free to do that. Therefore, surely
there will be nothing that I will do which will
be prejudicial to the interests of the Sarvodaya
stalls.

Now, catering has bzen referred to by so
many people and very rightly so. It has been
mentioned that it is substandard. It is sub-
standard. Sometimes we do not lkeit. I
could tell you honestly when I travel, not as
a Railway Minister, I will not take anything
unless I am sure that whatever is offered
is clean and nice. I will rather go without
anything or I will carry my own food. But
when I travel as Railway Minister—not that
the habits are changed and it is not so
easily possible to change the habits—every-
thing is examined and there is special care
taken to see that everything is cooked nice
and kept clean. Perhaps it is human nature
but T am not so foolish as to think that thus
is the normal standard. I understand it
very well that things are not good in this
respect. Indeed we have been trying sorts
of experiments to find out what should be
donz to improve matters. Some  say,
‘Departmentalise it and take it yourself
wholesale and then it will be all right.’
That may be one way of doing it but I have
seen even in the case of departmental cater-
ing everything is not good necessarily beca-
use after all the human being is just the same
everywhere whether it is private catering
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or wehther it is public catering. If the human
being is not clean he is not clean anywhere.
It all depends upon the society. You
cannot have cleanliness just imposed some-
where while the rest of the community has
not come up to that level.

Suri SYED AHMAD (Madhya Pradesh):
But the point is.

Suri1 S. K. PATIL: No; Iwon't be inter-
rupted. I have no written script with me and
I am just going on from memory and I
do not want to be interrupted.

1 am mercly saying this. Some of the
private contractors are good; some of them
are not good. I can quite understand what
is happening. The contractor gives it to
anothér man and he makes more money.
All these things are known to us and it is
constantly engaging our attention. The
Railway Board and the Railways have been
thinking what methods could be evolved to
meet this situation. It is only by trials and
mistakes that we can improve it. There is
nothing like a ready-made pattern which can
be adopted. Suppose 1 departmentalise
the whole thing, what happens? Members
in this House say ‘Run it on a no-profit
no-loss basis’. I do not believe in that;
I am not a believer in no-profit no-loss. 1
am a firm believer in profits and profits
alone. Whatever we do there must be profit.
If you say no profit no loss, it will not do
for the simple reason that you will make
no profit at all, as we did here. We were
having losses every time; only this time
we have made a little profit. That cannot
be called profit because of the huge capital
that we have invested. All those things we
had to buy because you cannot have good
standards without them. Now that is a
different matter and that point has not
been raised. But what is good and what is
bad is only relative. What I am saying is,
I am having a competition in this system
between the contractors and our official
catering. Let both the systems go on.
Whenever we see that one is going wrong
we can always step in. If our own catering
goes wrong 1 do not mind handing it over to
the private catering. So this is a question on
which vigilance has to be exercised. I
plead quality; I do not say that what has
been said is wrong. We know it. It has
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got to be improved. Now, it was men-

tioned here in the House that their uniforms

are very dirty, 1 think Miss Maniben Patel

said that last time. Immediately after-

wards we went into it and we found it was
correct. The uniforms were dirty not

because the Railways were dirty but because
the man was dirty. Give him the best of
things and he will make a mess of them.

Therefore, this is a kind of a social problem.

Of course we have got to try and improve it

but we cannot do such things simply by

passing a rule or by giving him one or two

more uniforms. We are trying to do as

much as we could.

Then corruption was referred to, That is
really something for which I sometimes hang
my head in shame because this is giving us
the most troube. I agree with everybody who
said it is there but this is not a thing special
to the Railways. Of course it looks big be-
cause there is a nation-wide net-work of Rail-
ways employing some 14 lakhs of people;
its Budget alone comes to hundreds of cores.
Because they are spread over thousands and
thousands of places everybody seems to
think that the Railways are the Himalayas
of corruption. Call it by whatever name
you like, it is a malady from which our whole
society is suffering. This is no new thing.
We have got to find same means of remedying
the evil and whatever steps are possible are
being taken. There is this vigilance and
we are having more and more of it. But by
merely appointing more and more officers
you cannot eradicate corruption because
along with that many other things have got
1o be done. But I can assure you that this is
being systematically done and it will be
done miore and more in future.

Somebody referred to research. I think
my hon. friend opposite said that attention
must be given to research. I agree hundred
per cent. with him and that is exactly what is
being done. Any money that is spent on
research is money well spent and it is bound
to bring in good results.  And it has shown
results. We have many railwaymen who
take partinresearch and who are ultimately
successfull in having inventions to their
credit. We are doing it and doing it in a
big way and it will be continued hereafter
also.
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As far as the Kunzru Committec's Report
isconcerned, very often 1 have replied to ques-
tions here in the House. There are only
three or four suggestions that were not imple-
mented; the rest of it were implemented.
I can supply up-to-date information about
this to the hon. Members if they so desire,

Now, my friend, Mr. Abdul Ghani, talked
about grain shops for the Railways. He
said, ‘How is it that a man like S. K. Patil
could not think of these things that ali
railwaymen from one end to the other should
have grains supplied to them at a reasonable
ptice?” T tell you, hundred per cent. I
agrec with him, especially when there is
difficulty today in getting grains. If it was
possible for me 1 would surely do it no
matter how much loss the Railways may
have to incur because our experience with
these grain shops was very unsatisfactory.
When we ran those shops we lost crores and
crores of rupees and Committee after Com-
mittee recommended that they should be
put a stop to. This is what happened in the
past. In spite of all this we have even today
got hundreds of shops and co-operatives.
Even at this stage if it is possible for me to
give grain tothe railway employees at a
reasonable rate, it pays me to do so because
I'would get a class of satisfied people who will
do better work but where shall I bring the
grains from? The question today is not
whether Iam prepared to lose or not but in 2
systemn where you have got rationing in the
country, it is impossible to have within that
rationing a little inside system beause that
would lead to corruption, bigger corruption.
1 asked my friend, the Food Minister, whether
it was possible for him to set apart
for me some amount of grains which I can
use in the Railways; he said no and I know
it {s difficult. But if at any time something
could be done in order to have the satisfac-
tion of such a large number of railwaymen
and their families so that they can at least
get their foodgrains at a reasonable rate, 1
shall be only too pleased to do so. If we
did something wrong in the past by which
we incurred those losses, surely we shall try
to improve the system so as to avoid the
losses. Surely the Railways would not be
losing on this especially in view of the fact
that every six months we go in for a rise in
the salary bill,
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I think I have said most of the things
I wanted to say. So far as the other things
are concerned I will not venture to go into
them for the simple reason that if some of
them are left out it might be an invidious
distinction which I do not want to do.
But I can assure my friends that most of
these points, every point that they have
made, will be very scrupulously and meti-
culously gone into. We shall find out and
we shall explain, even if it is not to their
satisfaction, whenever Members approach
me, and they do approch me., We have got
the machinery left open, the permanent
negotiating"machinery, by which all the em-
ployees and we ourselves have excellent and
good relations with each other. It has been
the special privilege of the Railways that
we have been catering to their needs more
than in other Goverament departments
for the simple reason that this being a big
institution it is all the more responsible to
sct the norms in respect of the conveniences

which should be provided to Railway em-
ployess.
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With these words, I once again recommend

these Appropriation Bills to this hon.
House.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): The question is:

“That the Bill to authorise payment and
appropriation of certain sums from and
out of the Consolidated Fund of India for
the service of the financial year 1966-67 for
the purposes of Railways, as passed by the
Lok Sabha, be taken into consideration.”

The motion was adopted,
THE VICE-CHAIRMAN (Suri M. P.

BuarcAvA): We shall now take up the
clause by clause consideration of the BilL

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHrr S. K. PATIL: Sir, I beg to move :
‘That the Bill be returned.”

The question was proposed.
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Suri JOSEPH MATHEN : Sir, while
replying, the hon. Minister pointed out that
there is no technical know-how with regard
to catering as far as our Indian railways are
concerned. I think, when comparing cater-
ing on various Railways, we could see that
ther¢ are Railways which supply very
good food and I wish to bring to the
notice of the hon. Minister the Frontier
Mail. 1 do not know which Railway is
managing it, but it is supplying very delicious
and very good food and everything in it is
good. Cannot we take it up, so that this
catering system should be studied and if it is
a good system it should be introduced
elsewhere ?

Suri S. K. PATIL: All right.

Surt M. RUTHNASWAMY (Madras):
There is one point with regard to the servants
of the catering department getting dirty.
May it not be due to the fact that they are
supplied with white  uniforms? White
uniforms are hardly the uniform to be sup-
plied to railway servants because on account
of the conditions in which they work these
white uniforms get dirty in two or three
hours. Some coloured uniform, like blue or
brown or something else might be supplied
to them.

Suri S. K. PATIL: It is being thought
of.

Surt A. C. GILBERT (Uttar Pradesh):
I have a suggestion to make to the hon.
Minister about catering. 1 suggest to him,
through you Sir, that the Railways should
give it a trial at one or two stations. Where-
ever there is railway catering, why should
not a contractor come in there? If he
comes in, there will be competition and I am
sure the food then supplied will be much
better.

DR. SHRIMATI PHULRENU GUHA
(West Bengal): There is a problem for the
bearers at least in the areas where I come
from. At least from Calcutta to Delhi the
bearers are not getting their pay. I would
request the hon. Minister to look into the
matter. The complaint is that they were
getting commission. They have opted for
salary. Bearers on some Railways are
neither getting salary nor commission.
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Nothing has been done and nothing has been
decided and they are suffering. 1 would
request, through you, that that must be
looked into and something should be done
very soon, because cach time I travel I get
the same complaint from them.

THE VICE-CHAIRMAN (Sur1 M. P.
BHARGAVA): Especially in the dining car of
the ‘black diamond.’

The question is:
“That the Bill be returned.”

Tke motion was adopted.

THE VICE-CHAIRMAN (Sur1 M. P,
BHARGAVA): The question is:

“That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the service of the financial year 1965-66
for the purposes of Railway, as passed
by the Lok Sabha, be takeninto considera-
tion.”

The motion was adopted.

THE VICE-CHAIRMAN (Sari M. P,
BHARGAVA): We shall now take up the clause
by clause consideration of the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI S. K. PATIL: Sir, I beg to move:

“That the Bill be returned.”

The question was put and the motion was
adopted.




